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ubZ fnYyh, 13 tqykbZZ] 2016 

 Qk- la- 2&15015@30@2012.Ñखा� सुर�ा और मानक (खा� कारोबार का अनु
ापन और 
रिज��ीकरण) संशोधन िविनयम, 2015 का �ा�प खा� सुर�ा और मानक अिधिनयम, 2006 (2006 का 34) क� 
धारा 92 क� उपधारा (1) क� अपे�ानुसार भारतीय खा� संर�ा और मानक �ािधकरण �ारा भारत के राजप�, 
असाधारण, भाग III, खंड 4 म" अिधसूचना फा. स.ं 2-15015/30/2012 तारीख 27 नव*बर, 2015 को �कािशत 
1कया गया था, उन पर उन सभी 4ि5य6 से िजनको उससे �भािवत होने क� सभंावना ह,ै उ5 अिधसूचना के 
राजप� क� �ितयां जनता को उपल9ध होने क� तारीख से साठ 1दन6 क� अविध के भीतर आ�ेप और सुझाव 
आमंि�त 1कए गए थे ;         
 और राजप� क� �ितयाँ जनता को 14 1दसंबर, 2015 को उपल9ध करा दी गई थB;  
    और    उ5 �ा�प िविनयम6 के संबंध म" जनता से कोई आ�पे और सुझाव �ाC नहB Dए हE ; 
 अतः अब भारतीय खा� संर�ा और मानक �ािधकरण खा� सुर�ा और मानक अिधिनयम, 2006 (2006 
का 34) क� धारा 31 के साथ पFठत धारा 92 क� उपधारा (2) के खंड (ण) �ारा �दG शि5य6 का �योग करते Dए, 
खा� सुर�ा और मानक (खा� कारोबार का अनु
ापन और रिज��ीकरण) िविनयम, 2011 का और संशोधन करने 
के िलए िनHिलिखत िविनयम बनाती ह ैअथाJत् :-        

िविनयमिविनयमिविनयमिविनयम    
1. इन िविनयम6 का संि�C नाम खा� सुर�ा और मानक (खा� कारोबार का अनु
ापन और रिज��ीकरण) �थम 

संशोधन िविनयम, 2016 ह ै। 
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2. खा� सुर�ा और मानक (खा� कारोबार का अनु
ापन और रिज��ीकरण) िविनमय, 2011 म",- 
 (अ) खा� कारोबार के रिज��ीकरण और अनु
ापन स ेसंबंिधत    िविनयम 2.1 म", 
 i. “खा� कारोबार के रिज��ीकरण और अनु
ापन” से सबंंिधत उपिविनयम 2.1.2  म", खंड (1) म" –  
  (क) पहले परंतुक म", "छGीस मास,"  श9द6 के �थान पर “साठ मास” श9द रखे जाएगंे ; 
  (ख) दसूरे परंतुक म", "छGीस मास,"  श9द6 के �थान पर “साठ मास” श9द रखे जाएगंे ; 
    

        पवन अPवाल, मुQय कायJपालक अिधकारी 
[foKkiu& III@4@vlk-@170¼187½]  

    
�ट�पणी�ट�पणी�ट�पणी�ट�पणी:::: मूल खा� सुर�ा और मानक (खा� कारोबार का अनु
ापन और रिज��ीकरण) िविनयम, 2011 भारत के 
राजप�, असाधारण, भाग III, खंड 4 म" अिधसूचना सं: 2-15015/30/2010 तारीख 1 अग�त, 2011 �ारा 
�कािशत 1कए गए थ े और उनका पRातवतS संशोधन अिधसूचना सं. 2-15015/30/2012, तारीख 10 जून, 
2014 �ारा 1कया गया ह।ै  

  
 

MINISTRY OF HEALTH AND FAMILY WELFARE 

(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA) 

NOTIFICATION 

New Delhi, the 13th July, 2016 

F. No. 2-15015/30/2012.—Whereas the draft of the Food Safety and Standards (Licensing and Registration of 

Food Businesses) Amendment Regulations, 2015, were published as required under sub-section (1) of section 92  of the 

Food Safety and Standards Act, 2006 (34 of 2006) vide notification of the Food Safety and Standards Authority of India 

number F. No. 2-15015/30/2012, dated the 27
th

 November, 2015 in the Gazette of India, Extraordinary, part-III, Section 

4, inviting objections and suggestions from the persons likely to be affected thereby before the expiry of the period of 

sixty days from the date on which the copies of the Official Gazette in which this notification is published are made 

available to the public; 

And whereas the copies of the said Gazette were made available to the public on the 14
th

 December, 2015; 

And whereas no objections and suggestions have been received from the public in respect of the said draft 

regulations. 

Now, therefore, in exercise of the powers conferred by clause (o) of sub-section (2) of Section 92 read with 

section 31 of the said Act, the Food Safety and Standards Authority of India hereby makes the following regulations to 

amend the Food Safety and Standards (Licensing and Registration of Food Businesses) Regulations, 2011, namely:Ñ 

Regulations 

1. These regulations may be called the Food Safety and Standards (Licensing and Registration of Food Business) 

First Amendment  Regulations, 2016. 

2.  In the Food Safety and Standards (Licensing and Registration of Food Business) Regulations, 2011,- 

A.  In regulation 2.1, relating to Registration and Licensing of Food Business,- 

 

i. in sub-regulation 2.1.2, relating to “License for food business”, in clause (1)-  
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a) in the first proviso, for the words “thirty six months”, the words “sixty  months“ shall be 

substituted; 

b) in the second proviso, for the words “thirty six months”, the words “sixty months” shall be 

substituted; 

 PAWAN AGARWAL, Chief Executive Officer 

[ADVT.-III/4/Exty.170(187)] 

Note:- The principal Food Safety and Standards (Licensing and Registration of Food Business) Regulations, 

2011 were published in the Gazette of India, Extraordinary, Part III, Section 4, vide F.No. 2-15015/30/2010, 

dated the 1
st
 August, 2011 and subsequently amended vide notification number F. No. 2-15015/30/2012, dated 

10
th

 June, 2014.                                                     
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